
                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-1049 of 2021 
GR Case No-1723 of 2021 

Under Section-457/342/392 of IPC 
 

ORDER    

05.10.2021 

Ld. Advocate of the petitioner filed hazira. 

Report as called earlier vide Order dated-06.09.2021 in 

respect of seized Bajaj Pulsar 180 DTSI bearing Regd. 

No-AS-12/M-0632 and two numbers of mobile handsets 

(MI Screen touch and Samsung) is received today from 

the I/O concerned. 

Heard both sides and perused the report carefully.  

It disclosed from the report the O/C of Tezpur PS SI 

Tilak Ch. Teron of Tezpur Police Station that former I/O 

ASI Anup Kakoti seized the aforesaid motor cycle along 

with two numbers of mobile handsets in connection with 

this case. It also disclosed from the report of I/O that the 

actual registered owner of the said motor cycle is Md. 

Akib Jabed, son of Kafuruddin Ahmed of Kabarkhana 

Road under Tezpur PS. It also disclosed from the report 

that the petitioner/applicant produced a sale letter (in 

xrox) regarding the purchased of the said motor cycle by 

Md. Saddam Hussain from the registered owner but the 

same was not transferred into his name nor applied for 

transfer the ownership at DTO, Tezpur till date. On the 

other hand, the petitioner could also not provide any 

legal documents regarding the ownership of the seized 

mobile handsets. Therefore, it is difficule to ascertain as 

to who is the registered owner of the motor cycle and 

mobile handsets. Therefore, the I/O prayed not to give 

zimma of the motor cycle and mobile handsets to the 

petitioner at this stage contending that the petitioner  
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may also damaged the evidence or data, storage in the 

said mobile handsets.     

Considering the report of the I/O and for the sake of 

investigation and to find out the actual matter, the 

zimma prayer of mobile handsets and motor cycle filed 

by petitioner named Azufa Begum stands rejected at this 

stage since the I/O needs the same for further 

investigation of this case.  

Inform all the concerned.  

 

     Sri N. J. Haque 
         Chief Judicial Magistrate 

                                           Sonitpur at Tezpur 


